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For the Petitioner: Counsel for the Petitioner

For the Respondent: Counsel for the Respondent

ORDER

An application has been filed by the RP under Sectiong 19(2) and 70 of
Insolvency and Bankruptcy Code, 2016, praying for appropriate action to be
initiated as the custody of the Corporate Debtor’s property is still being kept
beyond his reach.

Under such circumstances, all the three ex-Directors of the Corporate

0
Debtor are directed to be present in person on the next date. Notice{this
application and this order be effected on all the 3 ex-Directors. Dasti for 8th

February, 2018.

The respondents are also directed to ensure that assets of the Corporate
Debtor are handed over to the RP at the earliest, failing which contempt

proceedings shall be initiated.

(Sapna Bhatia)



, bringing to our notice that a decision

has been taken by the COC to liquidate the company. List this report for

further consideration on the next date of hearing.
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" (Deepa Krishan) (Ina Malhotra)
Member (T) Member (J)

(Sapna Bhatia)



